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ORDER DATED 9=12-2002, |
Y Heard the counsel for ooth sides.
4 ¥ Mr.R.C.Rath, learned &88dnding counsel for

§ el te
the Railways appearing for the Res pondents

_uomitted the following facts with the help

of the pension calculation sheets and the
service nook of the Applicant.I have also
perused the same. From the service book

of the Applicant, I find that the Applicant
was drawing thepay of ,1520/% w.e.f.

1.2.90 and ®,1560/- w.e.f. 1.8,90.The
Applicant retired in Feoruary,1991,Accordingly
the ten months' average pay of the Applicant
on his r etirmment was @orrectly calculated

to ®,1551/-.In view Of the above, the grievan

of the applicant that his gension has not

properly deen calculated does not stand
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scrutiny of the facts of the case.In the circumstances,
his other grievances that he was also entitiled higher
amount of gratuity mreating his last pay drawn as

M, 1560/- als® does not have any leg to stand.

In view of the facts Of the case,I 4O not see any

merit in this Original Application which is accordingly
disposed of as infructuous but however,without imposing

any coOsts,

4 KQL <

2 A

| .



